
GOVERNMENT OF INDIA 
 MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 
 LOK SABHA 

UNSTARRED QUESTION NO. 3280 
TO BE ANSWERED ON 16.12.2024 

 
Pollution in Budha Nullah, Punjab 

 
 3280.  SHRI AMRINDER SINGH RAJA WARRING:  
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state:  
 
(a)  whether the Government is aware that the 14-km-long Buddha Nullah in Ludhiana, 

carrying domestic and industrial waste, discharges into the Sutlej at Walipur, and the 
river water is used for drinking purposes by thousands of families in the Malwa region; 

(b)  whether the Government has taken cognizance of reports indicating that despite being 
treated by Common Effluent Treatment Plants (CETPs), the discharge from several 
dyeing units remains highly toxic and non-compliant with environmental norms;  

(c)  whether it is true that, contrary to the conditions of the Environmental Clearance (EC), 
three CETPs are reportedly discharging treated effluent into Buddha Nullah, violating 
the stipulated disposal conditions; 

(d)  whether the Central Pollution Control Board (CPCB) followed up on its August 12, 
2024 directions to the Punjab Pollution Control Board (PPCB) regarding extreme 
water pollution in Buddha Nullah; 

(e)  if so, the details thereof, including action against dyeing units and environmental 
compensation;  

(f)  whether any Action-Taken Report has been submitted in this regard, if so, the details 
thereof; and  

(g)  the steps being taken by the Government to ensure compliance with environmental 
norms and prevent further pollution of Buddha Nullah and the Sutlej River? 

 
ANSWER 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE  
(SHRI KIRTI VARDHAN SINGH) 
 
(a) to (g): 
Central Pollution Control Board (CPCB) has carried out inspection and monitoring of four (04) 
Common Effluent Treatment Plant (CETPs) located in Ludhiana to verify the compliance of 
discharge norms during April 22nd -23rd, 2024.  It was observed that out of 04 CETPs, 01 CETP of 
500 KLD, at Plot No. D-260-261, Phase-VIII, Focal Point, Ludhiana has installed Zero Liquid 
Discharge (ZLD) and remaining following three (03) CETPs were found exceeding the discharge 
standards.   
 



Sr. No. 1 2 3 
CETP designed 
capacity with 
location 

CETP 40 MLD 
(Focal point Module) 
Tajpur Road Near 
Central Jail, Ludhiana 
(Punjab) 

CETP 50 MLD 
Tajpur Road, Near 
CentralJail, Ludhiana 
Punjab. 

CETP 15 MLD, 
Bahadur Ke Road,  
District Ludhiana (Punjab). 

Industrial Area Dyeing Industrial 
Area Focal Point 
(Phase 1 to Phase 8) 

Dyeing industries 
Tajpur Road Ludhiana 

Textile & Knitwear Dyeing 
units Industrial Zone 
Bahadur Ke Road, Ludhiana 

Treatment system of 
CETP 

Physico-chemical 
followed by 
biological (SBR) 
process  

Physico-chemical 
followed by 
biological (SBR) 
process 

Physico-chemical followed 
by biological (SBR) process 

Status of operation 
during inspection 

Operational Operational Operational 

OCEMS Installed Yes Yes Yes 
Compliance Status Non- compliance w.r.t 

BOD, COD and 
Chloride, sulphide 
parameters. 

Non- compliance w.r.t 
BOD, COD and chloride 
parameters. 

Non- compliance w.r.t BOD, 
COD, Chloride and Sulphide. 

Final discharge Buddha Nallah Buddha Nallah Buddha  Nallah 
 
CPCB, in exercise of powers conferred under section 18 (I) (b) of the Water (Prevention & Control 
of Pollution) Act, 1974 and Air (Prevention and control of pollution) Act, 1981, issued directions 
dated 12.08.2024 to Punjab Pollution Control Board (PPCB) to take appropriate action including 
imposing Environmental Compensation (EC).  The copy of the direction dated 12.08.2024 is at 
Annexure I.   
 
Further, the measures taken by the Government for prevention and control of water pollution, inter-
alia, include the following: 
 Govt. of India enacted the Water (Prevention and Control of Pollution) Act, 1974 and the 

Environment (Protection) Act, 1986 for protection of environment including water bodies.  
 The Central and State Pollution Control Boards (SPCBs) / Pollution Control Pollution 

Committees (PCCS) are implementing the provisions of both the Water (Prevention and 
Control of Pollution) Act, 1974 and the Environment (Protection) Act, 1986 to prevent and 
control pollution of aquatic resources.  

 SPCBs / PCCs have been directed under Section 18(1) (b) of the Water (Prevention & Control 
of Pollution) Act, 1974 to direct concerned agencies in the State/UT to develop infrastructure 
for sewage treatment.    

 Regulation of industrial Pollution is implemented through various provisions of the Water 
(Prevention and Control of Pollution) Act, 1974 under Consent mechanism by the respective 
SPCB / PCC. 

 Government of India stipulated General discharge standards and industry specific effluent 
discharge standards under Environment (Protection) Rules, 1986 with an aim to prevent 
pollution in the water bodies. 



 The Online Continuous Effluent Monitoring Systems (OCEMS) are installed by 17 categories 
of industries and Grossly Polluting Industries (GPIs) in the country as per directives issued 
by CPCB. This initiative provides real-time information on effluent quality, enabling the 
identification of non-complying units and the implementation of corrective actions. 

 CPCB is also periodically issuing directions to all the concerned departments in the States 
for management of sewage and waste water in accordance with the provisions notified under 
the Environment (Protection) Rules, 1986 and for ensuring proper operation of existing STPs, 
Common Effluent Treatment Plants (CETPs) and industrial pollution control, under Section 
18 (1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 as well as under 
Section 5 of the Environment (Protection) Act, 1986.  

 CPCB has prepared guidelines for conservation and Zero Liquid Discharge (ZLD) in feasible 
industrial sectors, along with guidelines for the utilization of treated effluent in irrigation. 
Treated wastewater can be reused in various industrial sectors to reduce dependency on 
freshwater, enhance sustainability, and promote effective water resource management. 

 For rejuvenation of Polluted River Stretches (PRS) identified in 2018, action plans have been 
prepared by River Rejuvenation Committee (RRC) constituted by the respective State 
Government/ UT Administration, under the overall supervision and coordination of Principal 
Secretary, Environment of the concerned State/ Union Territory for bringing all the polluted 
river stretches identified by CPCB fit for bathing purposes (i.e. BOD ˂ 3 mg/L and FC ˂ 500 
MPN/100 mL).    

 Prepared action plans covers aspects such as Source control (Municipal sewage management, 
Industrial pollution control, Waste management), River catchment/Basin Management 
(Adoption of good irrigation practices, Utilization of treated sewage, Ground water recharge 
aspects), Flood Plain Zone protection and its management (Setting up of bio-diversity parks, 
Removal of encroachments, Rain water harvesting, Plantation on both sides of the river), 
Ecological/Environmental Flow (E-Flow) and Watershed management. 

 
*** 

 
 
 


















